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BEFORE THE STATE
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ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

HARYANA,
BAYS NO,55-58, PRAYATAN BHAWAN, SECTOR-2, PANCHKULA.

In the matter of
M/s Malibu Estate Pvt. Ltd.

...... Respondent No. 8

Reference: Orieinal Application (OA) No. 68/2022 titled as Raman Sharma Versus
State of Haryana & Ors.

Date of Hearing:
Present:

For the Respondent No. 8 (M/s Malibu Estate Pvt. Lttl.)

Mr. Sanjay t Jpadhyay (Advocatc)
Sh. Srrbhash Raghav. (Authorized rcpresentative o[' Project I)roponetrt)
Mr. Shubharr (Advocate)

For the Applicant:

l. Sh. l{aman Sharma (Complainant), through Vidco Conl'erenco

ORDER

l. Lcarnecl counsel, Sh. Sanlay Upadhyay alongwith Sh. Subhash [taghav (aulhorizecl

rep|escntative ol- Pro.ject Proponent) appeared on I1.10.2024 and r.natle repeated

subrnissions to euplitrsizc that no violation(s) has been cornrritted by the M/s Malibu

Estate Pvt. Ltd. (l'ro.jcct l)roponent) lirr the cli:veloprncnt olan arca of 204.796 Acres.

hrr the Residential Plottcd Colony alongwith Croup Housins Conrponent at Village

Fatehpur, Tikri, Adampur & Jharsa, Sector-47 & 50. District Gurgaon. Lsarned

Counsel also subtnittcd that I']rcr.jcct l)roponcnt had laken 32 nuntber ol'Licences sinr;e

28. 10. 1992 trncl onrvarcl i.e. 3l .01.2008 liorn Dircctoratc ol'T'orvn & Counlry I,lalning.

Haryana. Lcarnecl Counsel subuitlccl thal as and rvhr:n Environurent Clcarancc (liC')

rvas requirccl tbl the pro.lecl! salrc w.ls obtainecl liorn the Cornpetent Authoritics.

lrurth.:r, a specilic r.nerrtion in this rcgarcl was rracle by rclerring to thc EC tlatcd

Sh. Raman Sharma (Cornplainant), attended the proceeding through VC and argued that

gross violations have been rnade by the Project Proponent by cornmercially exploiting
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the Creen areas, beside other violations within the scope & meaning of EIA Notification

daled 14.09 .2006. Further, Sh. Rarnan Sharma (Cornplainant) clairned to have clear cut

documentary evidences to establish and prove his pleas with regard to violations

comrnitted by the Project Proponent.

Upon having heard both the sides and perusing the documentary evidences it has been

observed that M/s Malibu Estate Pvt. Ltd in its docurnents intirnated that they have

obtained 32 Number of Licenses since 28.10.1992 and onward i.e. 31.01.2008.

Accordingly, they have claimed that they have approVed Zoning plan rnuch prior to the

inception of EIA Notiflcation dated 14.09.2006. Now, corning to the subsequent

License No. 15 of2008 dated 31.01.2008, the project proponent argued that there was

no requirement for prior Environment Clearance as the referred Licence was granted

for the developrnent of plotted colony over an area of 24.681 Acres i.e. 9.97 Hectare

which is less than 50 Hectare lunder cateeory 8 (b)1.

Therefore, it is appropriate to mention here that earlier M/s Malibu Estate Pvt. Ltd

obtained Terms of Reference letter dated 19.06.2015 (Flae-B) for the

construction of residential plotted colony along with Group Housing component

at village Fatepur, Tikri, Adampur & Jharsa, Sector 47 & 50, Gurugram over on

area of 8,28,780.01 m2 (204.796 Acres) and built up area will be 6,64,4 t 2.g26

m2. Total site areafor group housing is 48117,13 m2 Q1.89 Acres) arul total

site area for plotted colony 7,80,662.88 m2 (192.906 Acres).

Thereafter, the Project Proponent again applied in September 2017 under

violation Category in compliance with Notification dated 14.03.2017 and

08.03.2018 for the construction of Residential Plotted Colony along with Group

Housing component at village Fatepur, Tikri, Adampur & Jharsa, Sector 47 &
50, Gurugram over an area of 8,28,780.01 m2 Q04.796 Acres) antl built up area

will be 6,64,412.826 m2. Total site oreafor group housing is 4B1lZ.B m2 el.gg
Acres) and total site areafor plottecl colony 7,80,662.88 m2 (192.906 Acres).

The Authority examined the subrnission made by the complainant vide ernail dated

28.08.2024 stating on page No. l0 at point B that while taking zoning plan/layout plan

approval the Project Proponent proposed to shifl t'acilities approved for 30 licences from

1992 to 1997 from their original locations as under:

Dispensary Site
Creche
Religious Site
High Secondary School SiteNursery School Sites
Prirnary School Sites
Residential Plot Sites.
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' Further, the complainant at Point C stated that the size of sites in earlier licences
were increased after the grant of License No. 15 of2008 and license No. 86 of2008.
Details are as under:

i. Comrnercial site
ii. Public Health Site
iii. Dispensary Site
iv. Higher Secondary School Site
v. Size of 7l Residential Plots (Annexure-4) against the approved

category of plots (annexure-5)

7. The Authority exarnined the submissions rnade (without docurnentary evidence) by M/s

Malibu Estate Pvt. Ltd vide email dated 14.10.2024 wherein it has been stated that there

has been no change in the site allocation ofthe project and all the sites, as given in the

1998 zonal plan, have been retained in the 2008 plan as well without any substantial

change in site.

8. At this juncture, the

the Direotor 'l' scope of changes in

ZoningP sitc plan/layout plan ol-

earlicr lioences plan of thc licencc

no. l5 of200

9. lrurthcr. the there any change

as alleged,

Estate Pvt

under vi

Virender

scck clarillcation liont

and M/s MalibLr

the wholc Project

K. Das, IAS (Retd.)
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